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(c)  This inlormaticHa ia not avail­
able with this Department as it re­
lates to Police Department under 
Karnataka State Govermmecit.

Truks Burnt in Chandrapura Ther­
mal Power Station

4388.  SHRI RAN JIT SINGH; Will 
the Minister of ENERGY be pleased 
to state:

(a)  is it a fact that in 1977 and 1978 
some trucks were bunnt in Chand- 
rapura Thermal Power Station (C.T. 
P.S.).

’  (b) if 90, how many trucks were
burnt and what are the names of 
their owners;

(c) is it a fact that some persons 
other than the truck  owners had 
been given compensation in the 
form of steam, soft and slack coal; 
and

(d) is it a fact that those trucks were 
also insured and got  compensation 
from insurance companies, thereby 
deriving double berfefit?

THE MINISTER OF STATE IN 
f THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (d). The 
informaticm is being collected and will 
be laid on the Table of the House.

Biennial Election to R̂jya Sabha and 
T. N. Legislative ConBdl

4389.  SHBI A. NEELALOHITHA- 
DASAN NADAR; WiU the Minister of 
LAW, JUSTICE and COOTANY AF­
FAIRS he pleaied" to-state;

(a) whether Biureau for Parliamen­
tary Work̂ Madras has writt̂ to the 
Election Commission about May-June,
1981 seeling to ĉ duct tĥ"̂biennial 
Elections to H) Rajya Sabĥ from 
Tamil Nadu and (2) Tamil Nadu 
Legislative Council during March- 
April, 1982 as 9cĥ ul«̂;

(b) if 90, tha dftaiiii thereof; and

(c)  the action taken by the Election 
Commission thereon?

THE lUNISTER OF LAW, JUSTICE 
AND COMPAOT AFFAIRS (SHRI P 
SHIV SHANKAR); <a> and (b). Aî 
extract of letter dated 29th May, 198L 
from Shri B. K. Balajubramanian 
styling as the Chief Executive, Bureau 
for Parliamentary Work, Madras to 
the Election Commission, is laid on 
the Table of the House. [Placed in 
Library, See No. LT-2833/81].

(c)  The Election Commiatsion had in­
formed the applicant 'inter alia that 
under section 156(1) of the Represen­
tation of the People Act, 1951, the 
term of office, of  member of the 
State Legislative  elected at
a biennial election ahall be six years 
and under section 157(1) the term of 
office of such rSember ahall commence 
on the date on which his name is noti­
fied in the official gazette under sec- 
tickn 74 of the said Act. As the bien­
nial elections to tha Tamil IŜadu Le­
gislature Council from Graduates’ con- 
sUtuencieg could not be held in 1976, 
the two seats which fell vacant during 
that year wete filled in 1978. The term 
of six years of the member selected 
in that year therefore  commenced 
under section 157(1) from 21st April, 
1978, i.e., the date on which the
names of the elected members were 
notified under section 74 of  the 
said  Act,  Biennial  election  to 
fill the two vacancies from Graduates’ 

constituencies which occurred in 1978 
were also held in April, 1978 and the 
names of the elected members were 
notified on the same date i.e. 2-4-1978: 
Accordingly, the six yearg terms of 
,,all the four ipembers will expire on 
20-4-1984.
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press Telegmms Detained/Intercepted/̂ 

Censored/Examined l>y State Intelli­
gence Departments

4391.  SHRI ATAL BIHARI VAJPA­
YEE: Will the Minister of COMMUNI­
CATIONS be pleased to lay a state­
ment showing;

(a) dates on which press telegrams, 
were detained or intercepted or cen­
sored or examined by State Intelli­
gence Departments in various States 
in each of the last three years and the 
current year; Eind

(b) the nature of the telegram in
each case and Government’s policy ia 
this regard? ■

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA­
TIONS (SHRI KARTIK ORAON): (a) 
and (b). While the Government is 
committed to the freedom of press, 
under the provisions of section 5<2) of-~J 
Part II of Indian Telegraph Act, 1885 
(13 of 1885) on the occurrance of any 
public emergency, or in the interest 1 
of public saiety, the Central Govern­
ment, or a State Government or any j 
officer, specially authorised ki thig be­
half by the Central Government or a 
State Government may, if satisfied that 
it is necessary or expedient so to do 
in the interest of sovereignty and 
integrity of Indiâ the security of the 
State, friendly relations with foreign 
States or public order or for prevent­
ing incitement to the Commission of J 
an offence, prohibit the transmission 

of press messages intended to be pub­
lished in Lndia of corre:̂x>ndents ac­
credited to Central (aovemment of 
*• State Government.

7!

k
It is not in the public interest to 

divulge further detjula.




